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INTRODUCTION 
 

I, the Chairperson of the Committee on Government Assurances (2021-2022), 
having been authorized by the Committee to submit the Report on their behalf, present 
this Fifty-Ninth Report (17th Lok Sabha) of the Committee on Government Assurances. 
 
2. The Committee on Government Assurances (2021-2022) at their sitting held on 15th 
November, 2021 took oral evidence of the representatives of the Ministry of Chemicals and 
Fertilizers (Department of Fertilizers) regarding pending Assurances. 
 
3. At their sitting held on 8th March 2022, the Committee on Government Assurances 
(2021-2022) considered and adopted this Report. 
 
4. The Minutes of the aforesaid sittings of the Committee form part of the Report. 
 
5. For facility of reference and convenience, the Observations and Recommendations 
of the Committee have been printed in bold letters in the Report. 
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REPORT 

I. Introductory  
 

 The Committee on Government Assurances scrutinize the Assurances, promises, 
undertakings, etc., given by the Ministers from time to time on the floor of the House and 
report the extent to which such Assurances, promises and undertakings have been 
implemented.  Once an Assurance has been given on the floor of the House, the same is 
required to be implemented within a period of three months.  The Ministries/Departments 
of the Government of India are under obligation to seek extension of time required beyond 
the prescribed period for fulfilment of the Assurance. Where a Ministry/Department is 
unable to implement an Assurance, that Ministry/Department is bound to request the 
Committee for dropping it.  The Committee consider such requests and approve dropping, 
in case, they are convinced that grounds cited are justified.  The Committee also examine 
whether the implementation of Assurances has taken place within the minimum time 
necessary for the purpose and the extent to which the Assurances have been implemented. 
 
2. The Committee on Government Assurances (2009-2010) took a policy decision to 
call the representatives of various Ministries/Departments of the Government of India, in a 
phased manner, to review the pending Assurances, examine the reasons for pendency and 
analyze operation of the system prescribed in the Ministries/Departments for dealing with 
Assurances. The Committee also decided to consider the quality of Assurances 
implemented by the Government. 
 
3. The Committee on Government Assurances (2014-2015) decided to follow the well 
established and time tested procedure of calling the representatives of the Ministries/ 
Departments of the Government of India, in a phased manner and review the pending 
Assurances.  The Committee took a step further and decided to call the representatives of 
the Ministry of Parliamentary Affairs also as all the Assurances are implemented through it. 
 
4. In pursuance of the ibid decision, the Committee on Government Assurances (2021-
2022) called the representatives of the Ministry of Chemicals and Fertilizers (Department of 
Fertilizers) and the Ministry of Parliamentary Affairs to render clarifications with regard to 
delay in implementation of the pending Assurances pertaining to the Ministry of Chemicals 
and Fertilizers (Department of Fertilizers) at their sitting held on 15th November, 2021. The 
Committee examined in detail the following 25 Assurances (Appendices – I to XXV):



2 
 

Table 1 

Sl.No. SQ/USQ No. dated Subject 

1 Submissions by Members 
dated 01-12-2005 
 

Need to provide Reservation for Dalits in MNCs 
(Appendix-I) 

2 Discussion on Motion of Thanks 
for President's Address  
dated 21-02-2006 
 

Bill on Unorganized Workers 
(Appendix-II) 

3 SQ No. 71 
dated 04-08-2011 

Prices of Fertilizers 
(Appendix-III) 
 

4* USQ No. 1024 
dated 29-11-2012 

Revival of FACT Limited Cochin 
(Appendix-IV) 
 

5* USQ No. 4449 
dated 20-12-2012 

Financial Assistance/Package to FACT 
(Appendix-V) 
 
 

6 USQ No. 3120 
dated 11-02-2014 

Revival of FACT 
(Appendix-VI) 
 

7 SQ No. 22 
dated 08-07-2014 
(Supplementary by  
Shri Anirudhan Sampath, MP) 
 

Rise in Prices of Fertilizers 
(Appendix-VII) 
 

8* SQ No. 31 
dated 08-07-2014 

Revival of Closed/Sick Fertilizers Plants 
(Appendix-VIII) 
 

9 USQ No. 73 
dated 08-07-2014 

Financial Assistance to FACT 
(Appendix-IX) 
 

10* USQ No. 661 
dated 15-07-2014 

Sale of FACT’s Share 
(Appendix-X) 
 

11* SQ No. 386 
dated 05-08-2014 
(Supplementary by Shri 
N.K.Premachandran, M.P.) 
 

Fertilizers Plants 
(Appendix-XI) 
 

12 USQ No. 4681 
dated 12-08-2014 

Renovation of Fertilizer Factories 
(Appendix-XII) 
  

13* USQ No. 384 
dated 25-11-2014 
 

Revival of FACT 
(Appendix-XIII) 

  
*Implementation Reports of the Assurances have been laid on the Table of the House on 16.03.2022 
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14* SQ No. 121 
dated 26-07-2016 
(Supplementary by Prof. 
Kuruppassery Varkey Thomas, MP) 
 

Supply of Fertilizers 
(Appendix-XIV) 

15* USQ No. 3190 
dated 21-03-2017 
 

Fertilizers and Chemicals Travancore Limited 
(Appendix-XV) 

16 USQ No. 1492 
dated 12-02-2019 

Sick Fertilizer Units 
(Appendix-XVI) 
 

17 USQ No. 4353 
dated 28-03-2017 

Promotion of PSUs 
(Appendix-XVII) 
 

18 USQ No. 301 
dated 25-11-2014 

New Fertilizer Industry 
(Appendix-XVIII) 
 

19 USQ No. 3498 
dated 11-08-2015 

Revival of PSUs 
(Appendix-XIX) 
 

20 SQ No. 32 
dated 05-02-2019 
 

Sick Fertilizer Plants  
(Appendix-XX) 

21 USQ No. 508 
dated 19-12-2017 
 

Urea Investment Policy 
(Appendix-XXI) 

22 USQ No. 1264 
dated 18-12-2018 
 

Revenue from Fertilizer Plants 
(Appendix-XXII) 

23* SQ No. 3 
dated 24-02-2015 
(Supplementary by  
Shri Jagdambika Pal, MP) 
 

Subsidy on Fertilizers 
(Appendix-XXIII) 

24 SQ No. 3 
dated 24-02-2015 
(Supplementary by  
Shri Krupal Balaji Tumane, MP) 
 

Subsidy on Fertilizers 
(Appedix-XXIV) 

25 USQ No. 415 
dated 05-02-2019 
 

Subsidy Mechanism 
(Appendix-XXV) 

 

5. The Extracts from the Manual of Parliamentary Procedures in the Government of 
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance, 
the time limit for its fulfilment, dropping/deletion and extension, the procedure for 
fulfilment, etc., besides maintenance of Register of Assurances and periodical reviews to 
minimize delays in implementation of the Assurances are reproduced at Appendix-XXVI. 

*Implementation Reports of the Assurances have been laid on the Table of the House on 16.03.2022 
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6. During the oral evidence, the Committee emphasized that the 
Ministries/Departments are required to implement an Assurance within a period of three 
months and if the Ministries/Departments are unable to fulfill the Assurance within that 
time period then it is imperative for them to seek extension of time. The Committee drew 
the attention of the representatives to the long pending list of 46 Assurances (upto the 4th 
Session of the 17th Lok Sabha) pertaining to the Ministry of Chemicals and Fertilizers 
(Department of Fertiliers). Out of these, 2 Assurances pertained to the 14th Lok Sabha, 04 
Assurances to the 15th Lok Sabha, 19 Assurances to the 16th Lok Sabha and 21 
Assurances to the 17th Lok Sabha. As the Assurances belonging to the 14th Lok Sabha 
were very old and pending for more than 15 years, the Committee enquired about 
monitoring and periodical review of the pending Assurances in the Ministry to minimise 
delays in their implementation and the mechanism available for implementation of 
Parliamentary Assurances and the frequency of meetings held in this regard. The 
Secretary, Department of Fertilizers deposed as under: 

“The earlier meeting of Assurance Committee was held on 10th August, 2020. In 
that, the Committee had decided that the Department should streamline its internal 
system and infuse innovative ideas so that all Assurances could be fulfilled. In 
compliance with the instructions of the Committee, we hold meetings of our senior 
officers twice a month, every 15 days in which Assurance remains a separate topic 
that we all discuss. Those Assurances which are related to Public Sector 
Undertakings, the Chairman separately calls the CMDs of those PSUs and discusses 
with them. A separate quarterly review meeting is held for all Public Sector 
Undertakings. In that also, Assurances remain the main theme. Sir, as you told that 
Assurances are pending with us, I would like to tell the Hon'ble Committee that in 
those Assurances which are very complex or which are related to policy decisions 
or which are related to major policy decisions of Public Sector Undertakings, we try 
to fulfill them by discussing them regularly. The rest of the Assurances which are of 
the normal way, we have solved them. I would like to give information about the 
Assurances which are under consideration before the Hon'ble Committee." 

 

7. The Committee then specifically desired to know as to whether the Ministry conduct 
regular meetings to review the Assurances and whether the Ministry have sent the minutes 
of those meetings to the Committee as directed by the Committee in the past. The 
representatives of the Department of Fertilizers replied as under:- 
 

“There are meetings and there are minutes. As far as we are aware, that meeting 
was held in August and minutes were sent after that."  
 

8. In respect of Assurance mentioned at Sl.No.2 of Table-I, the representatives of the 
Department of Fertilizers stated that the Bill on Unorganized Workers, on which the 
Assurance was based, was passed in December, 2008 and that the copy of the Gazette 
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Notification of the Unorganised Social Security Act, 2008 is available with them which 
implied that the Assurance was fulfilled in the year 2008 itself. However, on being asked as 
to why the Department of Fertilizers allowed the Assurance to linger on for a long period of 
13 years and did not furnish its Implementation Report to the Ministry of Parliamentary 
Affairs as soon as the Bill was passed, the representatives could not provide any 
satisfactory explanation. 

 

9. Subsequently, out of 25 Assurances mentioned in Table 1 of Para 4, 05 Assurances 
mentioned at Sl. Nos. 1, 2, 19, 21 and 22 have since been implemented on 1st December, 
2021 and Part Implementation Report in respect of the Assurance mentioned at Sl. No. 23 
had been laid on 10th August, 2016. 
 
 

Observations/Recommendations 

 10. The Committee note that out of the 25 Assurances of the Ministry of 
Chemicals and Fertilizers (Department of Fertilizers) examined by them, 20 
Assurances are pending for more than two to 10 years. Only five Assurances 
could be implemented that too after delays ranging from more than three to 16 
years. Ironically, these inordinate delays occurred despite the fact that the 
Ministry have put in place a mechanism for monitoring and reviewing 
implementation of its pending Assurances and are engaged in conducting 
monthly review meetings for the purpose, as claimed by the Secretary, 
Department of Fertilizers during the oral evidence. The Committee are fully 
aware that implementation of some of the Assurances especially those 
pertaining to policy matters and contentious issues require more time and may 
be difficult to be executed within the prescribed time period.  However, 
sustained and proactive efforts need to be made to implement Assurances 
which are solemn Parliamentary obligations. The Committee feel that time 
bound fulfillment of Assurances restores the common man's faith in the 
governance and the utility and relevance of Assurances are lost due to 
inordinate delay in its fulfilment. The Committee, therefore, recommend that 
the present mechanism of reviewing Assurances by the Ministry should be 
streamlined with mandatory result oriented regular reviews so as to avoid 
undue delays in fulfilment of Assurances particularly the pending Assurances. 

 
 11. During the course of oral evidence while discussing the Assurance 

mentioned at Sl No. 2 of Table-I, the Committee were informed that the Gazette 
Notification of the Bill on the Unorganised Workers has been done and the Bill 
has been passed as an Act. The representatives of the Ministry also informed the 
Committee that the Bill was passed in the year 2008 and the copy of the Gazette 
notification of the Unorganised Workers Social Security Bill is available with 
them. It is disquieting to note that the very implementation of the Assurance 
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given on 21.02.2006 was based on the enactment of the said Bill which was 
done in 2008 and the Department had not bothered to furnish the 
Implementation Report of the Assurance for 13 years. Such a casual approach of 
the Ministry and its failure to accord priority to the issue is highly deplorable.  
These delays also amply substantiate the fact that the fortnightly review 
meetings held in the Department to monitor implementation of the Assurances 
are far from effective in monitoring and facilitating timely implementation of 
Assurances. The Committee are of the view that when the Unorganised Workers 
Bill was passed, the Ministry should have immediately taken its cognizance and 
submitted the Implementation Report and fulfilled the Assurance. In the 
considered opinion of the Committee, until and unless positive results are 
forthcoming from the Ministry's review meetings, the purpose would not be 
served and the Assurances would remain unfulfilled. The Committee urge the 
Ministry to overhaul its existing mechanism and fix responsibility on the officials 
concerned to avoid recurrence of such incidents. The Committee also desire the 
Ministry to furnish the  Minutes of the review meetings held in the Ministry from 
time to time for monitoring the Assurances as it will help the Committee in 
measuring the progress of the Department of Fertilizers with regard to 
implementation of Assurances. Further, it would serve as a useful review 
document to enforce accountability. 

 
 12. The Committee also note that there is no effective co-ordination between 

the Department of Fertilizers and the Ministry of Parliamentary Affairs as a 
result of which certain Assurances could not be implemented for the simple 
reason that the Implementation Report  could not be laid on the Table of the 
House in time. The Committee desire that the Ministry of Parliamentary Affairs 
should also review implementation of the pending Assurances along with the 
Department  of Fertilizers at the highest level periodically so as to ensure 
proactive action and expeditious implementation of pending Assurances. The 
Committee would like to be apprised of further initiatives taken by the 
Department of Fertilizers and the Ministry of Parliamentary Affairs for 
expeditious implementation of pending Assurances. 

 
 13. The Committee note with appreciation that at their intervention five 

Assurance mentioned at Sl. Nos. 1, 2, 19, 21 and 22 have been fulfilled by the 
Ministry and Implementation Reports to this effect have been laid on the Table 
of the House during the 7th Session of the 17th Lok Sabha. The Committee hope 
and trust that the Ministry would be vigilant and prompt in future and 
coordinate with all concerned including the Ministry of Parliamentary Affairs in 
a much better way for expeditious implementation of the rest of the pending 
Assurances without waiting for intervention of the Committee. 
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 II.  Implementation Reports 

14.  As per the Statements of the Ministry of Parliamentary Affairs, Implementation 
Reports in respect of the following five Assurances and a Part Implementation Report in 
respect of the Assurance given in reply to SQ No. 3 dated 24.02.2015 (Supplementary by  
Shri Jagdambika Pal, MP) regarding ‘Subsidy on Fertilizers’ (Sl.No.23) have since been laid 
on the Table of the House on the dates mentioned against each: 

Table 2 

Sl.No Sl.No. in the  
Table 1 (Para No. 4) 

SQ/USQ No. and date Date of Implementation 

1. Sl.No.1 Submissions by Members dated 01-
12-2005 regarding  'Need to provide 
Reservation for Dalits in MNCs' 

01.12.2021 

2. Sl. No. 2 Discussion on Motion of Thanks for 
President Address dated 21-02-2006 
regarding ‘Bill on Unorganized 
Workers’ 

01.12.2021 

3. Sl. No. 19 USQ No. 3498 dated 11.08.2015 
regarding ‘Revival of PSUs’ 
 

01.12.2021 

4. Sl.No.21 USQ No. 508 dated 19.12.2017 
regarding 'Urea Investment Policy' 

01.12.2021 

5. Sl. No. 22 USQ No. 1264 dated 18.12.2018 
regarding ‘Revenue from Fertilizer 
Plants’ 

01.12.2021 

6. Sl. No. 23 SQ No. 3 dated 24.02.2015 
(Supplementary by Shri Jagdambika 
Pal, MP) regarding ‘Subsidy on 
Fertilizers’ 

10.08.2016 
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